
     

 

    

   

       

         
     

       
   

    
    

     
        

       
 

  
      

        
        

        
  

     

     
     

          

   

  

      

            

             

          

          

         



2017 at 10:00 A.M. and the scheme was approved by requisite majority. The

meeting of the Second Petitioner company was held at Udyog Kshetra, Ground

Floor, Mulund corcgaon Link Road, Mulund (W), Mumbai 400080 on

Wednesday, l66August 201? at ll:00 A.M. and the scheme was approved by

requisite majority.

4. The Counsel for the Petitioner firther submits that as directed by this Tribunal,

notices have been served upon all the Regulatory Authorities namely, concemed

Income Tax Authorities, Central Govemment through Regional Dtector and

Registrar of Companies Mumbai.

5. At least l0 clear days before the date flxed for hearing, Petitioner Companies to

publish the notice of hearing of the Petition in two local newspapers viz. "Free

Press Joumal" in English and 'Navshalti" in Marathi, both circulated in

Mumbai.

6. The Petitioners to hle an alfidavit regarding the directions given by the Tribunal

penaining to advertisement ofnotice ofhearing and do report to this Tribunal that

the dircctiotr regarding the issue of advertisement of the notice has been duly

complied with.

V .Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)
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